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Mr. Gharishyam Rat ila 1 Dave 	 Petitioner(s) 

Mr. R. R. T ripathi 	 : Advocate for the petitioner(s) 

Versus 

Union of India &. Qrs. 	 : Respondent(s) 

, N. S. She vde 	 : Advocate for the. respondent(s) 

(2ORAM 

Hon'ble Mr. V. Radhakrishnan: 1v1eniber(A) 

Hon' bic Mr.P.C.Kannan 	: Member(J) 

JUDGMENT 

1, Whether Reporters of I Mcal papers may be allowed to see the judgment? 
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3. Whether their Lordships wish to see the fair copy of the Judgment? 

4 	it needs to be circulated to other Benches of the Tribunal? 

p 



Mr. Ghanshyam Ratiiai Dave, 
Dy. Shop Superintendent. 
Western R ailvav 

.2... 

 

 

Sabarniatj, Ahmedabad 

(Advocate Mr. RR, Tripathi) 

VERSUS 

I. Union of India, 
Notice to be served through 
The General Manager, 
Western Railway, 
Churchgate, Mumbai. 

2. Chief Works Manager, 
Engineering Wr'hp 
Western Railway, Sabarmati, 
Ahmedabacj 

(Advocate Mr. N.S. Shevde) 

 

Applicant. 

Respondents. 

QRAL ORDER: 
O.A. NO. 367 OF 1991 

Date : 64-99 

PER: HQN'BLE MR. V. RADHAKRiSHNN : MEMBER (A) 

Mr. R.R. Tripathi, counsel for the applicant is not present. Mr. 

Shevde is present. Dismissed for default. 

(P.C. Kannan) - 
Member (J) 

(V. Radhakrishnan) 
Member (A) 
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